Sandeep Kumar Jain Office: 24 Ka 1, Jyoti Nagar, Jaipur-302005

I nsolvency Professional Rajasthan, India
| P Registration Number: Telephone: 0141- 2740924
I BBI/IPA-002/1P-N00174/2017-18/10446 M obile: +91 98280 50920

Email: sandeepjaincs@gmail.com
WwWW.armsandassoci ates.com

To,

The Insolvency and Bankruptcy Board of India
7111 Floor, Mayur Bhawan,

Shankar Market, Connaught Circus,

New Delhi-110001

In Ref:  Pokar Agro Private Limited (CIN: U51214R]J1990PTC005556)
Subject: Intimation regarding initiation of voluntary liquidation of Pokar Agro Private Limited
(“Company”)

Respected Sir/ Ma’am,

It is respectfully submitted that the shareholders of the Company at its meeting held on March 28,
2022 have decided to:

1. Voluntarily liquidate the Company as per relevant provisions of the Insolvency and
Bankruptcy Code, 2016 read with Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017; and

2. Appoint Mr. Sandeep Kumar Jain, Insolvency Professional (IP Registration Number -
IBBI/IPA-002/IP-N00174/201718-10446), as a Liquidator of the Company.

In reference to above the Public Announcement in Form A as specified in Regulation 14 of the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 has
been made on Wednesday, March 30, 2022 in Indian Express (English) and Jansatta (Regional
Language) Newspaper with wide circulation at the location of the Registered Office of the Company.

We request you to kindly take the above intimation on record.

Thanking You, Digitally signed by

SANDEEP SANDEEP KUMAR
KUMAR JAIN g.\anltliz 20220330

11:23:26 +05'3Q" |
Sandeep Kumar Jain

IBBI/IPA-002/1P-N00174/201718-10446
Liquidator

Yours Sincerely,

Dated: March 30, 2022
Place: Jaipur



FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

POKAR AGRO PRIVATE LIMITED

Name of Corporate Person

Pokar Agro Private Limited

Date of Incorporation of Corporate
Person

August 23,1990

Authority under which Corporate
person is incorporated/ registered

Registrar of Companies, Jaipur

Corporate Identity Number/ Limited
Liability Identity Number of Corporate

U51214RJ1990PTC005556

Person
5 AI('il?lI(;(laSZI O(ffflt(l;lee (I;?gzlsl’fe)regf ng::e():antg Char 24 GB SI'I B1]ay Nagar, Sriganganagar-
- gersorll) y g 335704 Rajasthan

Liquidation Commencement date of

6. Monday, March 28, 2022
Corporate Person
Name: Mr. Sandeep Kumar Jain
Address: 24 Ka 1, Pankaj Singhvi Marg, Jyoti
Name, Address, Email Address, | Nagar, Jaipur-302005, Rajasthan
7. Telephone Number and the | Email: cssandeep@armsandassociates.com
Registration Number of the Liquidator | Tel No.: +91-9828050920
Registration Number of the Liquidator:
IBBI/IPA-002/1P-N00174/201718-10446
8. Last Date for Submission of Claims Wednesday, April 27, 2022

Notice is hereby given that the Pokar Agro Private Limited has commenced Voluntary Liquidation
on Monday, March 28, 2022

The stakeholders of Pokar Agro Private Limited are hereby called upon to submit a proof of their
claims, on or before Wednesday, April 27, 2022, to the liquidator at the address mentioned against
item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Digitally signed by
SANDEEP SANDEEP KUMAR
KUMAR JAIN
Date: 2022.03.29
JAIN 23: 20
Dated: March 29, 2022 Sandeéf)'?l%ﬁsn{g% ain

Liquidator
IBBI/IPA-002/1P-N00174/201718-10446

Place: Jaipur
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ED lookout circular: Journalist Rana Ayyub
stopped in Mumbai from leaving for London

EXPRESS NEWS SERVICE
MUMBAI, NEW DELHI,
MARCH 29

JOURNALIST RANA Ayyub was
stopped from flying to London at
Mumbai International Airport
Tuesday evening based onalook-
out circular issued by the
Enforcement Directorate (ED)
which is probing her in connec-
tionwitha case of alleged money
laundering.

“I was stopped today at the
Indian immigration while [ was
about to board my flight to
London to deliver my speech on
the intimidation of journalists
with @ICF] (International Center
for Journalists). I was to travel to
Italy right after to deliver the
keynote address at the @journal-
ismfest on Indian democracy,”
Ayyub tweeted.

Sources in the ED said Ayyub
had been summoned twice but
she responded to only one sum-
mons following which the look-
out circular was issued against

Man lynched over cattle theft
suspicion in Tripura, 2 arrested

DEBRAJDEB
AGARTALA,MARCH 29

her. Based on this, Ayyub was de-
tained by immigration authori-
ties and ED was informed.

Ayyubwasissued fresh sum-
mons Tuesday for appearance in
Delhi on April 1.

Ayyubtold The Indian Express,
“I got the first summon in Sep-
tember or October last year when
Mumbai ED was probing a forex
violations case. I not only met
them but provided them all the
required documents. The next
time I got summons in January;,
but I had Covid and so sought
more time.”

According to Ayyub, she re-
ceived the fresh summons from
ED after she had been detained at
theairport. “Iwas told  have to go
back home.Iwas supposed tore-
ceive an award and also address
the newsroom of the Guardian
newspaper. My entire plan has
been public all this while and I
have always been in touch with
ED. In fact, ED Delhi is asking for
documents that I have already
submitted with Mumbai ED, but
they keep asking me to get them.

I have written several emails to
Mumbai ED for the same but got
no response,” Ayyub said.

In February this year, the ED
attached bank deposits to the
tune of Rs 1.77 crore belonging to
Ayyub in connection with the
case. The ED case is based on an
FIR by UP police last year where
it was alleged that Ayyub col-
lected funds through Ketto plat-
form in the name of Covid relief
work but diverted the funds.

“Investigations conducted by
Directorate of Enforcement make
itabundantly clear that the funds
were raised in the name of char-
ity in a completely pre-planned
and systematic manner and the
funds were not utilized com-
pletely for the purpose of which
the funds were raised,” the ED
said in a statement then.

According to the ED, investi-
gations found thatinstead of util-
ising the funds for relief work,
Ayyub parked some of the funds
by opening a separate current
bankaccount. “(She)also created
aFixed Depositof Rs 50 lakh from

the fundsraised on Ketto and sub-
sequently did not utilize these for
reliefworks. She deposited a total
of Rs 74.50 lakh in PM Cares fund
and CM Relief Fund,” the ED said.
“Accordingly, at the stage of inves-
tigation, the proceeds of crime are
quantified as Rs 1,77,27,704 and
the interest generated upon the
said FD of Rs. 50 lakh.”

The money attached by ED is
in the form of bank deposits in
three different bank accounts.

TheEDalleged thathersister’s
and father’s accounts were used
to park funds and Ayyub pre-
pared “fake bills” to “claim ex-
penses on relief work”.

The UP police FIR against
Ayyub was registered in
September 2021 at Indirapuram
police station in Ghaziabad on a
complaint from one Vikas
Sankrityayan. Apart from sections
of IPC and IT Act, the police had
invoked Section4 of Black Money
Act alleging that she illegally ac-
quired money from general pub-
lic in the name of charity. Ayyub
had rejected these allegations.

PDPM Indian Institute of Information Technology,
Design & Manufacturing Jahalpur
(An Institute of National Importance, established by an Act of Parliament)
Dumna Airport Road, Jabalpur (M.P)-482005

E]
Short Employment Notice

Institute invites application from eligible candidates for Student Internship
(Posts:02) of the ongoing DST-SERB Sponsored Project entitled “Modelling suspensions
of active swimming micro-organisms under external gradients via Bioconvection, File No:

CRG/2018/000105”. The last date of submission for application is 12th April 2022. For
Registrar

further details please visit our website www.iiitdmj.ac.in
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Left badly injured, Litan Miah
died when he was being

A26-YEAR-OLD man was lynched on sus-
picion of cattle theft in Baramura village

taken to alocal hospital

of Tripura's Sepahijala district on Tuesday.

Police later arrested two people after vic-

tim's father lodged a complaint.

Litan Miah from Tarapukur area, a
bordering village in Dhanpur area of
Sonamura sub-division, was badly
beaten up early morning at Baramura on
the suspicion that he tried to steal cattle,
a senior official from Jatrapur police sta-
tion said. Litan later died when he was
being taken to a hospital, he said.

“We have registered a case and ar-
rested two persons on the complaint of
Litan's father. Investigation is still going
on,” he said. Those arrested were identi-
fied as Sentu Debnath and Amar Chandra

Das.

Police said they were informed on
Tuesday morning that villagers have ap-
prehended a cattle thief. A police team

Senior Bihar
JDU leader shot
outside home

EXPRESS NEWS SERVICE
PATNA, MARCH 29

JDU STATE secretary and vice
chairman of Danapur Nagar
Parishad was shot dead by
unidentified assailants on
Monday night, police said on
Tuesday.

Police said that Dipak Mehta
(47) was shot at by some uniden-
tified assailants at around 10.15
pm at his house on Monday
night. The assailants fired 10
rounds of bullets at him at the
gate of his house, police added.
He was taken to a private Patna
hospital where he was declared
brought dead.

Patna City SP (West) Rajesh
Kumar said: "We have collected
CCTV video footage and are in-
vestigating both political and
personal enmity angles. Mehta
had land dispute with alocal res-
ident". No FIR has been lodged
yet, police said.

Mehta had unsuccessfully
contested the 2020 Assembly
election from Danapur seat on
the RLSP. The party merged with
JDUin2021. With upcoming mu-
nicipal council polls due in June-
July this year, Mehta, a rising poiti-
cian from OBC Kushwaha
community, could have been tar-
geted by his political rivals, said
one of his relatives.

Ex-PM Deve
Gowda’s wife
gets I-T notice

Bengaluru: JD(S) leader and for-
mer minister HD Revanna on
Monday said that his mother and
wife of former PM H D Deve
Gowda, Chennamma Deve
Gowda received Income Tax
Department’s notice.

Revanna said that his mother
received notice for the land
owned by his family in
Doddapura and Paduvalahippe
in Hassan district.

“I-Tnotice has beenissued to
my mother seeking all details
pertaining to our property. We
will submit our response as per
the law,” he said.

“..We are growing sugarcane
on our land... Have my parents
made crores of rupees? Have we
purchased any new property?
Why is one political party being
targeted?," he added. ENS

the police official said.

Pratima Bhoumik.

month.

reached the spot and took the badly-in-
jured suspect to alocal hospital. “He was
referred to Govind Ballabh Pant (GBP)
Hospital in Agartala and died on the way,”

Alarge group of people later gathered
and blocked the road close to Dhanpur,
which is also the home turf of Opposition
leader Manik Sarkar, and the locality of
Union Minister of State for Social Justice

Reports of cattle smuggling are com-
mon in Tripura as the state shares a semi-
porous border with Bangladesh. A man-
ager of Dhyan Foundation, an NGO
running a shelter specifically for cows re-
covered from smugglers, said they re-
ceive around a 100 new animals every
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Development Management Institute

DM
i gt i
Udyog Bhawan, East Gandhi Maidan, Patna 800004, Bihar | Phone: (0612) 2675180, 2675181 | Mobile: 9523096030

AICTE-Approved
Two-Year Full-Time

POST-GRADUATE
PROGRAMME IN
DEVELOPMENT

MANAGEMENT
(PDM 2022-24)

*Neither IIMs nor any other institution has any role in selection
process for admission or in the conduct of the PDM at DMI.

Associate Organisations

For Admission Apply Online

https://dmi.ac.in/dmiadmission/index.php

Scholarships

Upto 100% waiver of tuition fee as merit-based
scholarships.

Placements

Full placements since DMI's inception.

Eligibility

Minimum 3-year Bachelor's degree (or equivalent) in

any discipline, with at least 50% marks (45% for SC/
ST/ DA candidates).

Valid score in CAT/ XAT/ GMAT/ CMAT/ MAT for2022
admissions.

Management Education for Sustainable Futures
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Advt. No. SAC(E)/NT/2021-22 Dated: 23.03.2022
Online applications are invited for the following Permanent Non-Teaching
posts in the Pay Level as per 7th CPC mentioned below with usual
allowances permissible under the University of Delhi/lUGC rules.

S. Name of the |Total| UR | OBC [Max.| Pay Level as per 7th

No. Post Age CPC

1. |Librarian 01 | o1 - Level 10 (57700-182400)

2. |Senior Personal | 01 | 01 - 35 | Level 7 (44900-142400)
Assistant

3. |Tabla 01 | 01 - 45 | Level 4 (25500-81100)
Accompanist

4. |Library Attendant| 02 | 01 | 01 | 30 | Level 1 (18000-56900)

Abbreviation:
UR-Unreserved, OBC-Other Backward Classes. Candidates fulfilling the
eligibility criteria may fill the Online Application Form available on college
website https://www.aurobindoe.du.ac.in. The PwBD candidate can fill
form offline also which is also available on the college website. For complete
details, Instructions, General Conditions, Eligibility Criteria, Scheme of
Exam, and application form, please visit college website
https://www.aurobindoe.du.ac.in or Delhi University website www.du.ac.in.
The Last date of submission of Online application is 13.04.2022 or two
weeks from the date of publication of the advertisement in the
Employment News, whichever is later.
The college reserves the right to fill or not to fill the above mentioned post(s).
The number of posts unreserved/reserved may increase or decrease as per
DU/UGC rules. Eligibility Criteria and qualification are as per the University
of Delhi/lUGC norms. The fee is non-refundable. Any addendum/
corrigendum shall be posted on the College website only. It shall be the
responsibility of the candidates to check the same.
Sd/-
(Prof. Kusum Lata)
Principal (Offg.)

FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
POKAR AGRO PRIVATE LIMITED

1. | Name of Corporate Person Pokar Agro Private Limited

2. | Date of Incorporation of Corporate
Person

August 23, 1990

3. | Authority under which Corporate Registrar of Companies, Jaipur

person is in corporated/ registered

4. | Corporate Identity Number/ Limited
Liability Identity Number of Corporate
Person

U51214RJ1990PTC005556

5.| Address of the registered office and
principal office (if any) of Corporate
person

Char 24 GB Sri Bijay Nagar,
Sriganganagar-335704 Rajasthan

6.| Liquidation Commencement date of
Corporate Person

Monday, March 28, 2022

7.| Name, Address, Email Address,
Telephone Number and the
Registration Number of the
Liquidator

Name: Mr. Sandeep Kumar Jain

Address: 24 Ka 1, Near Vidhan Sabha

Jyoti Nagar, Jaipur-302005, Rajasthan
Email: cssandeep@armsandassociates.com
Tel No.: +91-9828050920

Registration Number of the Liquidator:
IBBI/IPA-002/IP-N00174/201718-10446
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wemsrie - Ph.No. 020-27652934 Email : pune-metroline3@pmrda.gov.in

RECRUITMENT NOTICE

Requirement of experienced personnel for Pune Metro Line 3 (PPP
Project) and other projects from Metro/Rail related infrastructure
industries on Contract/ Deputation Basis various posts in Engineering
Department 2 of PMRDA.

8. | Last Date for Submission of Claims | Wednesday, April 27, 2022
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Notice is hereby given that the Pokar Agro Private Limited has commenced Voluntary
Liquidation on Monday, March 28, 2022

The stakeholders of Pokar Agro Private Limited are hereby called upon to submit a
proof of their claims, on or before Wednesday, April 27, 2022, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only.

All other stakeholders may submit the proof of claims in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Dated: 29.03.2022 Sandeep Kumar Jain
Place: Jaipur Liquidator

S.No. Name of Post No. of Vacancies|| | % _ _ Freafeed] @1 R | I ¥ oY gred o S
y wrafeai o fawon I IR Rt
1 |PPP Contract Expert 1 u. o v ;@mm/ﬁ,—ma-\r %%@uﬁgmm
2 |Metro Planning Manager / Architect 1 1. | SwarEH @, TI.UE.—2, THIEYR 3FHI | 25,000/— i e Rig, T
3 |Project Manager — Systems (S & T) 1 2. ﬁaawaf w;a;ﬁe;ﬁﬁ;g;m SR | 25000~ | fqur uRerm—smT,
4 |Project Manager-Electrical (EHV/Non EHV lines) 1 i'_ Wﬁ%gﬂ T Bl ujgggg;: 3;“;21%'"@‘_?"
5 |SHE Manager 1 5.| Swred B, W, AR | 15,000/— A1 . 9759129471
6 |[Traffic Manager and Coordinator 1 ;-E %WWZ‘I;:;;?;;WW)W — 1510024'— e
. —hHIP 03 TX , e , TH. SIS PRI &1 Sll.g9.Cl. '\11,69,920.003“%‘“?
7 |General Manager — Finance 1 Mehdilabiunhrabie o Glasalcille ity s
8 |DGM - PRO 1 forrm 7 7Rl

1) Refer PMRDA’s website - pmrda.gov.in -> Careers for educational
qualification, experience, age limit, how to apply etc.
2) Closing Date of Submission - April 16, 2022

(Dr. Suhas Diwase, IAS)
Metropolitan Commissioner
Pune Metropolitan Region Development Authority
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GOVERNMENT OF MEGHALAYA
MEGHALAYA STATE SKILLS DEVELOPMENT

SOCIETY
No. MSSDS/342/2020/210  Dated: Shillong, the 29th March, 2022
NOTICE INVITING EXPRESSION OF INTEREST
Meghalaya State Skills Development Society Shillong,
Meghalaya, invites Expression of Interests (EOIls) from agencies
(“Bidders”) for the provision of the creative and media services to
Meghalaya State Skills Development Society (MSSDS).
The Detailed REOI can be downloaded online at
https: mssds.nic.in & www.meghalaya.gov.in
The EOI shall be submitted to the Chief Executive Officer,
Meghalaya State Skills Development Society, Meghalaya, Shillong
on or before April 21, 2022 at 3:00 PM

Sd/-
MIPR NO. 2127 Executive Director
Dt. 29.03.2022 Meghalaya State Skills Development Society

TGt foreer®

KARNATAKA

DEVELOPMENT CORPORATION LTD.

(A Government of Karnataka Undertaking)

E INFRASTRUCTURE E

“Trade Center”, Old No. 29/4, New No. 116/2, 1st Floor, Race Course Road, Bangalore - 560001.
Tel.: 080 - 22266540 / 541. E-Mail: kstidcl.bgl@gmail.com

No.: KSTIDCL/ADM/Advt/2021-22
EXPRESSION OF INTEREST

Date: 28.03.2022

Karnataka State Textile Infrastructure Development Corporation Ltd (KSTIDCL) invites
applications from eligible candidates for the post of a Senior Advisor who shall be deputed to
work with the Department of Handlooms and Textiles (DH&T), Govt. of Karnataka on acontract
basis for a period of one year which will be renewed annually up to three years, subject to the
discretion of the Department on mutually agreeable terms.

Sl. Title Description
No.
1 Total Position 01
2 Designation Senior Advisor
3 Role Investment Promotion and Facilitation
4 Age Below 45 Years
Essential: Full Time Bachelor's Degree in Engineering (or) Master's Degree
5 Qualification in Management (Specializations in Human Resources) Desirable:

Additional Qualification in Law LL.B

6 | Minimum Experience

1. Necessary Work Experience of 12-15 Years in Apparel and Textiles Sector.

2. Possess Work Experience with Apparel and Textile Industry Associations.

3. Possess Work Experience in establishing Apparel / Textile parks in India
(or) Abroad.

4. Possess Work Experience in Handling Manpower and Skill Development

5. Hands on work experience in drafting Detailed Project Reports and its
financials.

6. Possess Work Experience in Initiating and finalizing Mou's and Agreements.

7. Work experience with any Govt. Department.

7 | Monthly Remuneration

INR 1,75,000 per month (Consolidated)

8 Other Criteria

(a) Interested Candidates must submit their detailed Resume along with
scanned copies of all their educational qualifications.

(b) Eligible Candidates shall be called for an interview to assess both
Technical and General Management skills.

© Candidate's confirmation is subject to the successful background checks
and verification of all their credentials.

(d) The Application is liable to be cancelled for any misrepresentation of
facts and for providing wrong information.

9 Contact

All the Interested Applicants can submit their credentials to the following
E-mail ID: kstidcl.bgl@gmail.com

10

Last Date of Application

13.04.2022

DIPR/DDU/3962
IAAA/2021-22

Sd/-
Managing Director
KSTIDCL, Bangalore

OSBI

detials of the e-auction are as under:

Amount of
Demand (as
per SARFAESI
notice)

Name of Borrower(s)

State Bank of India

STRESSED ASSETS RECOVERY BRANCH
2nd Floor, Patna Main Branch Building, West Gandhi Maidan, Patna- 800001
Ph. No. (Office): 0612-2219043, 2219385, Fax: 0612-2219385, E-mail: sbi.05176@sbi.co.in

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property
mortgaged/charged to the Secured Creditor, the PHYSICAL POSSESSION of which have been taken by the Authorised Officer of State Bank of
India, the Secured Creditor, will be sold on “As is Where is”, As is What is” and “Whatever there is” basis on 05.05.2022 (Thursday). Other

Description of the property

(Property ID for e-auction:

Reserve Price
below which
the property

will not be sold

Name of
Mortgagor/
Guarantor

SBIN35716353251)

M/s Charter Awadh
Educational Trust, Sri
Satyendra Kumar S/o Sri
Ram Awadh Singh, Managing
Trustee & Co-Borrower;

Rs. 4,43,12,342/-
as on 27.08.2017
plus accrued
Interest,
Charges, other

as per

Trustee & Co-Borrower; Smt.
Punam Kumari D/o Sri Ram
Awadh Singh, Trustee & Co-
Borrower; Sri Ram Bihari Ray
S/o Sri Suresh Rai, Trustee &
Co-Borrower

All that part and parcel of the property
consisting of land, building & structures
details hereunder:
belonging to Sri Satyendra Kumar. All
that part and parcel of the property

Sri Lal Mohar Ram S/o Sri miscellaneous |Sale Deed No0.6407 dt. 08.08.2013|Gupta, Smt.
Agrahit Ram, Trustee & Co- expenses etc, |consisting of Khata No.88, Plot No.622,|Baby Devi, Sri
Borrower; Sri Rakesh Kumar less further Thana No.94, Area- 1.25 Acres, Mauza-|Chandrashekhar
S/o Sri Sachchidanand Singh, recovery Belwaiya, PS & Anchal- Dinara, Sub|Singh, Sri Raj

Registry Office Bikramganj, Dist- Rohtas.
Boundary: North-Niz,
Singh & Radha Kishun Singh and Niz
Rasta, East-Pokhara, West-Niz.

Guarantor: Sri
Jai Prakash
Gupta, Sri Mintu
Kumar Gupta,
Sri Pintu Kumar

%4,00,00,000/-
340,00,000/-
%25,000/-

12.06.2018
18.01.2021

Property

Nath Singh, Sri
Ram Awadh
Singh, Sri

Anil Kumar &
Smt. Fulwaria
Kunwar.

South-Sri  Ram

AWOWN =

e-Auction Terms and Condition

. Date of e-auction: 05.05.2022 (Thursday), Time: 120 Minutes from 12:00 Noon to 02:00 P.M. with unlimited extension of 10 Minutes each.

. Website/portal for e-auction-https://mstcecommerce.com/auctionhome/ibapi/index.jsp.

. The General Terms & Conditions are available on- https://sbi.co.in/web/sbi-in-the-news/auction-notices/sarfaesi-and-others.

. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the property/ies. However, the intending bidders
should make their own independent inquiries regarding the encumbrances, title of property/ies put on auction and claims/rights/dues/affecting the
property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or
any representation of the bank. The property is being sold will all the existing and future encumbrances whether known or unkwon to the bank.
The Authorised Officer/Secured Creditior shall not be responsible in any way for any third party claims/rights/dues. The sale shall be subject to
rules/conditions prescribed under the Securitisation and Reconstruction of Financial Assets and Enforcement of security Interest Act, 2002.

This publication is also a 30 days notice to all the borrower/guarantors require under Rule 8(6) of Security Interest Enforcement Rules, 2002.

NB: 30 days Sale Notice to Borrower/Guarantors has already been sent by Regd. Post at their last known address. In case they do not receive the

said notice, this E-auction Sale Notice may be treated as substituted mode of service.

Date : 28.03.2022
Place : Patna

AUTHORISED OFFICER
STATE BANK OF INDIA, SARB, PATNA

New Delhi
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FOR THE ATTENTION OF THE STAKEHOLDERS OF a1 At T 01.01.2021 F €.32,29,187.34/~ (T THE TG I=WH TR Th @ AT ST SRR B ORT 19 BT ST—ERT (4) B SFTIT WA S IBBI <fT
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1. | Name of Corporate Person Pokar Agro Private Limited T ‘Rﬁ , ‘%e et B 2600 200 35 o @(m J )‘12 ek S5 §o . IBBI/IPA-003/IP-N00083/2017-18/10821
2. | Date of Incorporation of Corporate | August 23, 1990 T % 3 SRR ied 22/2020-21 TR F TR F w0 A FERA SAER THEH faeg GERT FOERT T AT E (R BRIt/ SE):
Person Jrepmrgeet Wi 9y § sietarsT giavfaei % W SIRih FHOaRes]/ | & o T wmar | AXES iRt W, efeR—2, TR e, amg—14, deeR—128, ATST
3. | Authority under which Corporate Registrar of Companies, Jaipur Hrgof T O R el e, TEeEe qan fa i fen ufy, v, o) fi Rerersd, Musi-201301, 3.9, vieE 5
erson is in corporated/ registered W TR g Wi, (usndee) % 9w o wo/fr aiemtE () Fr ) for, g g, Mmeies, viii-1, S8R SN am, graed Js, Wiel, Jd
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€rson - - =R, TRhT SRR T ST 13 (2) 3 S SR A-gEA R 23.9.2021 % FTAR @ Sl WS o S g ©g e R i (gat) PR 2002 D PR 8() B Wau D W vRd fchy TReRad
5.| Address of the registered office and| Char 24 GB Sri Bijay Nagar, T - A <0 O 1 AT eer § e @, S e, FRRA THE . 00, 2iRTSH TRAT, FIARR), FRATE, SRITOT—132001 ;ﬁ@mﬂﬁ;ﬂagﬁw T SRR e ge afifrE 2002 @ sl e aReiOReE @ fmea 2
principal office (if any) of Corporate | Sriganganagar-335704 Rajasthan| | 2002 % st 13 1 <a- w1 12 % wieia faferer s sitermr wliew Gepegaw Wi, TR S (@) £
person ganganag I ¥ i 3@75&}#24@20;2@%%% 4 BrmEeh 2002 F £ 8 3 Sidfes, 3l /1183 /2021, &l 27 /01,/2022 @1 AFHIA WoRi SAfRIBRT /IRTER & TAEERT SRIERY B q1 {49 U # Forsai@l) sk TReRRY) #1 gfHa e o §
— TEd . i c ) e gAtag fear mar e & R o & W daead /waRa e it s wdfa, foar sifs
6.| Liquidation Commencement date of| Monday, March 28, 2022 W TeA () BT AR 13 HIT-AT (4) ?*q St I W sfﬂi 1 g STafs, T8 AR SIREROT T 22,9070358 /— B WOl @) RN ¥ oMTH fIvg ol s uRME ORI & Wima AfmR ERT UEW R ma § Ses R
Corporate Person A g A= =T wfE oy srere/ e T R ke e T 7 SRR @ URT 10(4) B ST SaT A, (S0TT) TR AT YT AR T /T 21042022 %7 11,00 TT T 1200 I TF A ¥ T &7, "SR & S 7 SR “qwT o B
7.| Name, Address, Email Address Name: Mr. Sandeep Kumar Jain eI T & FPARA A ST ST H TIAN Fh R S 2 B 9 el A i Frfd e wige @ (Ferdl gt 91 wfoell & A7 smaw e #) | A SR T A GAR T e wrede fafies, Hf R AR o g 5 arer
' Tole h’0n6 Num’ber and the ! Addre‘ss:l24 Ka 1. Near Vidhan Sabha [ T SGEE T B 9 3T TERE B R ot W W Se 01.01.2021 5. AR B URT 19 B SU-GRT (4) B IFAR, MU, AN 6 ufvarfedt @, FergaR B AR F ARAE FULEN B TR 28022022 B ITER THRT T, 1,36,00,000 /— B
phone Jvoti Nagar. Jaiour-302005. Raiasthan 32,29,187.34/- (¥. I A IAH TR T W A @ G =i 1) F W AR foar i & L ) ) T IR B TA, SR A A, A T A/ AT egefianeer @ fafy
Registration Number of the yoti Nagar, Jaip » najastn L _ PPN (i) =rarer smer A WA wRIRA BN @ A Rawl @ sfer BRoT qdrd /R fs ST TERAE @, AT, Yo, SIS B e ael B @ [T T QT | S
Liquidator Email: cssandeep@armsandassociates.com | | T T SRgE A {1 o AT 3 <A, T, T, A e 5 ot sfewn whew Fores < 5 ST ) 8 e e s e o s O I i
Tel No.: +91-9828050920 Trprrgar WL TR (AR deer) F A o 2 ] (i) SMH g T IR B FAG Y D sicia RFREE B TS R od
Registration Number of the Liquidator: FOE B S R IR et % o suens g % wed # WRER T @ SRR sl R sir QR B R ume @b T oA (afy B g ki) _
IBBI/IPA-002/IP-N00174/201718-10446 TP i HRT 13 T SU-AR (8) ¥ WA F 9fT s SR ¥ (iii) Rl @ et B e S B g SR FiTer @ wid e aw, STTE! ge ST e (2. ) ® 7°'°°'°°°//* @ ~<“_E%§V> -
N . - SN - = N GW i qﬁﬁqﬁpﬁ : = q-ﬁ-\.-{qﬁ—m- ¥ T, 33,00000/— &9 dHe A —004 =,
8. | Last Date for Submission of Claims | Wednesday, April 27, 2022 RIS W A FAd FEd F aw e R aw T ™ % aie WZ,% o gi,l“;;?;iﬁ S & i Ry R et g P w1 T AR €
R AT Rk e /g e A/ R Wil R e 39 TR §: ) : ey g
Notice is hereby given that the Pokar Agro Private Limited has commenced Voluntary ) : : (iv) ST SRR @ G ST B A A, vz @ AR AT S, S @ 5} Srooeoa/ STETE o @005 79
Liquidation on Monday, March 28, 2022 FA Fefd e . @ e W@; @ srerr, el “ﬁ; R, ﬁ"j; W ¥ W’ﬂﬁa e %%T ) i g A i 2 W Aff
The stakeholders of Pokar Agro Private Limited are hereby called upon to submit a A1 T T A, g A WWQ\’ ) A9 = " 96 THARH, Lyem T o ~ SR/ T S A @ 3¢ @ aEd e
ir clai i iqui -2, T A TR, FAR, TR LA {ed T were A 70 F @ am qan e e, oy aReERE o AR A e T8 e,
proof of their claims, on or before Wednesday, April 27, 2022, to the liquidator at the ) 5 PN, 37 - : (V) 9T SR B A ST % qE SeE TReRe o o aReiRR iR 1 - = '
address mentioned against item 7. el g 12 Tiew Jg, ufE: WA H.-22 TASTESH, SO WM W, 68 TASTES, . . RER AR S (3. H) ®. 700,000/ — (9 wew B forg)
. . . ) . : aferl @ fas & oret fas o & e R S ol T s o @, T 3. 3,30,000 /— JAUEHE . B—004 &Y, T Hfw
The financial creditors shall submit their proof of claims by electronic means only. ST T . 72 TS aRefufRRl R ufed Rd aRer dRvarer do ar R et @ ot SRR @ FrReT T T e e 1 W A &
All other stakeholders may submit the proof of claims in person, by post or by T/~ W R | S BN | Ll 70 000;7 ST A, $005 3G, “E"T wufe
electronic means. fafer: 24.03.2022 P W g WEae fafres AU, ATACH BT TP U UG B B IR Fides & A, Rikad faeRor ailaet a= fraeor et e e s 2 e af &
" . < £
Submission of false or misleading proofs of claim shall attract penalties. TN WA, 3T (3R WUE 22/2020-21 T T TET W ?ﬁﬁm-ﬂ;ﬁ;ﬁ gdiE 1030 aof ¥ iﬂfﬁ? kg W:Tmﬁq Rerdl & Wg; mﬁg gg e G B D ne & Redl ¥ s
Dated: 29.03.2022 Sandeep Kumar Jain Fem & weiw) s AT G A oMl AR e g SR/ e W
Place: Jaipur Liquidator oot faid 09./02,/2022 B W EEMER 3R 56 AT A T B dw il
AP B AT FIRT
T SR BRI | | el g T 5. 10,000/— (5. TH BOIR A1)
| RIS B T Siforr / FARET ST &R B | 20 ariet 2022 B sifdea 05.00 IO W Ul
aifom fofyr, 999 v§ e wae, SfR—2, fRdm e, smEg—14, Taew—128,
¢ EI This is only an Advertisement for the information purpose and not for an offer document Announcement. Not for Publication, distribution, or release, directly or indirectly in the United States of America or otherwise outside India. All capitalized terms used and IS R Sk tor A L I 1 b B o S
s I:' P not defined herein shall have the meaning assigned to them in the letter of offer dated Friday, February 18, 2022 (‘Letter of Offer’) filed with BSE Limited, the stock exchange where the Equity Shares of the Company are presently listed (‘BSE’) and Securities ATS-201301, 3H. H ST A oS TR B
Exchange Board of India (‘SEBI'). A TR &
| o +
Tg_ 21 faf, v 21 ST 2022 BT 11.00 T 3N 12.00 T B Fe,
— i s Bl wdw @ aif PRl @ W A
" M https:/www.bankeauctions.com W
Tilal A AN T, w4
TRTLLT D Llivilen d-ar fAfder e S € 9 W affarger
TILAK VENTURES LIMITED T S o AT T o
Our Company was originally incorporated on August 18, 1980, as a private limited company, under the name and style of ‘Tilak Finance Limited’ under the provisions of the Companies Act, 1956, with the Registrar of Companies, Bombay bearing registration number ‘23000 of 1980’ and . Slﬂ'\'frff — Wufr @ faavor
vide Certificate of Commencement of Business dated October 25, 1980. The name of our Company was changed to ‘Out Of City Travel Solutions Limited’ and a fresh certificate of incorporation consequent upon change of name was issued by the Registrar of Companies, Maharashtra, 1. TH TR Wi H1 ARIYYl <, FATebT SIRHITE 1725 a9 BT €, W 238 A B
Mumbai on December 28, 2011. Subsequently, the name of our Company was further changed to ‘Tilak Finance Limited’ and a fresh Certificate of Incorporation pursuant to the said change of name was issued by the Deputy Registrar of Companies, Mumbai on March 28, 2014. & W 8T B AT 9ae, qUHT | D004, WH w1, Med M, YES H. WIvE—s,
Subsequently again, the name of our Company was further changed to ‘Tilak Ventures Limited’ and a fresh Certificate of Incorporation pursuant to change of name was issued by the Deputy Registrar of Companies, Mumbai on October 23, 2014. iR Rufeers, um SSIESIE MTETE, SR o w § Red g ok & afsr FAR T G
Corporate Identification Number: L65910MH1980PLC023000; 35 AT B AW R B
Registered Office: E-109, Crystal Plaza, New Link Road, Opposite Infinity Mall, Andheri (West), Mumbai — 400053, Maharashtra, India; 2. I AN Hfa B A A, fee ST 1725 9 G 8§, 97 352 9 e B
Contact Details: +91-915209641/42; Contact Person: Mr. Davendra Kumar, Company Secretary and Compliance Officer; Email-ID: tilakfin@gmail.com; Website, https:/ftilakfinance.wordpress.com/ S 8 B T A, SUE 7, 005, WiF 1, M W, TS . e, ;mﬁm
Rufie, U9 gorRe, MRAERE, IR 529 & R & ok g €5 9197 & 79 W 21
PROMOTERS OF OUR COMPANY ARE HANDFUL INVESTRADE PRIVATE LIMITED, AGRAWAL BULLION LIMITED, AND BANAS FINANCE LIMITED FOR N AN R N S S
PRIVATE CIRCULATION TO THE EQUITY SHAREHOLDERS OF OUR COMPANY h_trps://Wwaxisbml;;xguggoggaﬂ eﬁ: ok 9% b erplfEd G mwwr A wn
sfe yrgae s q A I https://www.bankcauctions.com TR ST
RIGHTS ISSUE OF 9,63,60,000* (NINE CRORES SIXTY-THREE LAKHS SIXTY THOUSAND) PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF 1.00/- (RUPEE ONE ONLY) (‘EQUITY SHARES’) EACH AT A PRICE OF %5.00/- (RUPEES FIVE ONLY) PER RIGHT SHARE foiw &1 wad a8 |
(INCLUDING A PREMIUM OF %4.00/- (RUPEES FOUR ONLY) PER RIGHT SHARE) (‘ISSUE PRICE’) (‘RIGHT SHARES’) FOR AN AMOUNT UP TO 48,18,00,000.00/- (RUPEES FORTY-EIGHT CRORES EIGHTEEN LAKHS ONLY) ON A RIGHTS ISSUE BASIS TO THE ELIGIBLE e @ Hardd S § 98 d@ @ argAifaa oA verar 4. ¥ 3fer uigee s 3
SHAREHOLDERS OF TILAK VENTURES LIMITED (‘COMPANY’ OR ‘ISSUER’) IN THE RATIO OF 3 (THREE) RIGHT SHARES FOR EVERY 4 (FOUR) EQUITY SHARES HELD BY SUCH ELIGIBLE SHAREHOLDERS AS ON THE RECORD DATE, FRIDAY, FEBRUARY 18, 2022, SE R irrd - p A ONS
TegH H 9% I3 NS hetps:/Awww. bankeauctions.com T fRaT SITQAIT|
(‘ISSUE’). THE ISSUE PRICE IS 5 (FIVE) TIMES THE FACE VALUE OF THE EQUITY SHARE. FOR FURTHER DETAILS, KINDLY REFER TO THE SECTION TITLED ‘TERMS OF THE ISSUE’ BEGINNING ON PAGE 126 OF THIS LETTER OF OFFER.ON APPLICATION, THE 5l omu Wermar & fow s=g@ deEEmu S ¥ ¥ Al oS W, Hasd .
INVESTORS HAVE PAID AN AMOUNT OF %2.50/- (RUPEES TWO AND FIFTY PAISE ONLY) PER RIGHTS SHARE WHICH CONSTITUTED FOR 50.00% (FIFTY PERCENT) OF THE ISSUE PRICE, AND THE BALANCE AMOUNT OF 2.50/- (RUPEES TWO AND FIFTY PAISE ONLY) o1—0911882040 I B T "ﬁg S o T 9.30 SO & S q% 100 9 25
PER RIGHTS SHARE WHICH CONSTITUTES 50.00% (FIFTY PERCENT) OF THE ISSUE PRICE, SHALL BE PAID, ON ONE OR MORE SUBSEQUENT CALL(S), AS DETERMINED BY THE BOARD OF DIRECTORS AT ITS SOLE DISCRETION, FROM TIME TO TIME. S < : : N
BASIS OF ALLOTMENT =i : 30.03.2022 T /— WREma e
The Board of Directors of Tilak Ventures Limited, wishes to thank all its members and investors for their response to the Issue of Rights Shares, which opened for subscription on Monday, February 28, 2022, and closed on Tuesday, March 15, 2022, with the last date for the market I ¢ Reel-TRieR v §% fo.

renunciation of the Rights Entitlement being Tuesday, March 08, 2022.
The details of Applications received, is scheduled as under:

ASBA Facility Refunds T T, I'IT-I'-"!'..JIT e g b T 7.|'-r"'l'lﬂ'
R-WAP Facility Total ASBA Duplicate . Total# Net Valid | I T - oy bl - a8
. e e o g ;Iall:::: :ﬁs:g o Applications [ AT 01T Ohd Aer uwr ooy arheteE wer o
Particulars received banked PP T PR
Closing Date Bartjienouncess A Sl e R e & FEm e o ow R pmy
) ® (©)=(8)+(B) Not in Master data Rights Entitlement ar_1d Additional | Total Pa_mc_ulars of (E)=(C)- (D) T o ARSI W aen 1w wE o o4 ik anfe wer
as on Record Date holding is Nil Rights Shares Rejection i z ;
9 applied for
Number of Applications received 5,428 3,232 30 3,202 8,630 475 128 76 679 7,951
Number of Right Shares applied for 59,07,437 11,34,21,343 26,648 11,33,94,695 11,93,02,132 4,01,965 84,175 1,53,806 6,39,946 11,86,62,186 | #, o B dmmia w, A wE e
Total Amount received for the said application 31,47,68,592.50/- 328,35,53,357.50/- | ¥66,620.00/- 328,34,86,737.50/- 329,82,55,330.00/- 310,04,912.50/- 2,10,437.50/- 33,84,515.00/- ¥15,99,865.00/- 329,66,55,465.00/- o i,
#The total number of valid applications aggregated to 123.14% of total number of Rights Share allotted under the Issue. In accordance with the Letter of Offer and based on the basis of allotment being finalized on Monday, March 21, 2022, in consultation with the Lead Manager, the (918 o) m w. Ty A7 s -
Registrar, and BSE, the Designated Stock Exchange for the Issue, the Company has on Monday, March 21, 2022, allotted 9,63,60,000 (Nine Crores Sixty-Three Lakhs Sixty Thousand) partly-paid up Rights Shares to the successful applicants. We hereby confirm that all the valid CN - ﬂl'-] Frry g feiti, fen T-fI'TF!' et Fi- 13, Frvm ae,
applications considered for Allotment. e g Rl 1100s, A8 R T R, el ] W W @
1. Information regarding total Application received through both ASBA process and R-WAP facility (after considering Technical Rejection) is specified as below: T wE - & T st w St Peen wrmeieRS e i)
Applicants Number of valid Number of Rights Shares accepted and allotted against Rights | Number of Rights Shares accepted and allotted against | Total number of Rights Shares accepted and allotted i, o, witarm secay i g fistrel], e, i sascar i anerm
applications received Entitlement Additional Rights Shares Applied (21 Prey wema e 4R o WRTE R AR FOEl A ow HE RO,
e, wioen- 13037
Eligible Shareholders 7,876 6,25,36,560 3,27,83,289 9,53,19,849 (3w won fere qn off sondt s s, P ot @ o o, e,
Renouncees 151 10,40,151 — 10,40,151 EEER- {5007
Total 8,027 6,35,76,711 3,27,83,289 9,63,60,000 (4] e wr form gy & v v A, P qen o i e, e,
2. Basis of Allotment EREN}- 1307
Applications received Number of Equity Shares Accepted and Allotted against Rights Number of Equity Total Rights Shares Accepted and Allotted (5} fi fom T EEY U ferrm, v g T A, ks who-
Category Entitlement (A) Shares accepted against Additional Rights applied (B) (A+B) 131
i w7 = e e e = e e e R e, e e s
Number % Number Amount % Number Amount % Number of Rights Shares Amount % {i7) g g e g o wamdl vy wem, Fraeh g v e i e, e,
Eligible Shareholders 8,478 98.24% 6,25,36,560 315,63,41,400.00/- 98.36% 3,27,83,289 38,19,58,222.50/- 100.00% 9,53,19,849 323,82,99,622.50/- 98.92% ERTE- 150y -
Renouncees 152 1.76% 1040,151 326,00,377.50" 1.64% - — - 1040,151 226,00,377.50" 1.08% (30 = foe o g Tt P g o S o, fe,
Total 8,630 100.00% 63,57,46,711 31,58,93,66,777.50/- 100.00% 3,27,83,289 38,19,58,222.50/- 100.00% 9,63,60,000 324,09,00,000.00/- 100.00% sftsrn- 128007
Including partial acceptance cases. (3) fm T YW FER faeR R PR oan JHE E A, e,
imations for A / Irejection cases: The dispatch of allotment advice cum refund intimation and question for the rejection, as applicable, to the investors vide email has been completed on Friday, March 25, 2022. The instructions to (i) Indusind Bank Limited (‘Bankers witwrn- 136037
to the Issue) for processing refund NACH/NEFT/RTGS/direct credit for Application using R-WAP facility, and (i) SCSBs for the unblocking fund in case of ASBA Applications were given on Tuesday, March 22, 2022. The Listing Application with BSE was executed on Tuesday, March 22, (107 fevai® oo oft Fy wrore Tieese, Bl qudt am ol & anrd, S,
2022. The credit of Equity Shares in dematerialized form to respectively demat accounts of allottees had been completed with the Depositories on or about Friday, March 25, 2022. No physical Equity Shares were tendered in the Rights Issue. Pursuant to the listing and trading approvals AT 136007
granted by BSE, the Rights Shares Allotted in the Issue are expected to commence trading on BSE on Thursday, March 31, 2022. In accordance with the SEBI circular bearing reference number 'SEBI/HO/CFD/DIL2/CIR/P/2020/13' dated January 22, 2020, the request for the i1 #id Foee it Foeg woorrs Fot, Sl gt wm s i ol e,
extinguishment of rights entitlement has been sent to the Depositories on Tuesday, March 22, 2022. AP e
INVRSTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON BSE LIMITED ONLY IN DEMATERIALISED FORM. {171 T Faem T .‘-Ia:l’ wrm S, fomh T"‘T w0 e % T, o
DECLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): It is to be distantly understood that the permission given by BSE should not, in anyway, be deemed or construed that the Letter of Offer has been cleared or approved by BSE, nor does it certify the correctness or Eltarm- 130
completeness of any contents of Letter of Offer. The investors are advised to refer to the Letter of Offer in the foil text of the ‘Disclaimer Clause of BSE Limited’ on the page 121 of the Letter of Offer. (43) Htem T qu ah wh AR s ReEwk g T T E T o,
LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY K- 130017
{va) Wi Mo qu ey T, B 759 00 W WL RuE, w1k
CI"'LFWALSD_UARE I INKI t' i u5 1w wl AR Eer, B g a2 O s, e, el 107
_______ n Ime (1e) =Ser forer g mr wmem ferer, Frosd ot go s o, e,
Teaming legeltar i3 sreale valee - ERAT- 138007
{171 T B =r woen T, P o iy o, e
CAPITALSQUARE ADVISORS PRIVATE LIMITED | LINK INTIME INDIA PRIVATE LIMITED TILAK VENTURES LIMITED O "
208, 2 Floor, AARPEE Center, MIDC Road No 11, CTS 70, Andheri (East), C 101, 247 Park, L.B.S. Marg, Vikhroli (West), Mumbai — 400083, Maharashtra, India E-109, Crystal Plaza, New Link Road, Opposite Infinity Mall, Andheri (West), '-EI"FT
Mumbai — 400093, Maharashtra, India Contact Details: 022 - 4918 6200 Mumbai — 400053, Maharashtra, India W B prat o T ARG TRHE e wieset s ' w e i
Contact Details: +91-22-66849999/ +91-9874283532 Fax Number: 022 - 4918 6195 Contact Details: +91-915209641/42 Fest w1
Website: www.capitalsquare.in E-mail ID: tilakventures.rights @linkintime.co.in E-mail 1D/ Investor Grievance ID: tilakfin@gmail.com BT N T 5 7 T T
Email ID/ Investor Grievance ID: tanmoy.banerjee @capitalsquare.in Investor grievance e-mail: tilakventures.rights @ linkintime.co.in Website: https://tilakfinance.wordpress.com/ . “: 4 e e :;”T'Hﬁﬁ ¥ _F.H . E M:
pankita.patel @capitalsquare.in Website: www.linkintime.co.in Contact Person: Mr. Davendra Kumar, Company Secretary and Compliance Officer i fuR) S § e T (4] %
Contact Person: Mr. Tanmoy Banerjee, Ms. Pankita Patel Contact Person: Mr. Sumeet Deshpande Corporate Identification Number: L65910MH1980PLC023000 wA AT e b
SEBI Registration Number: INM000012219 SEBI Registration Number: INR000004058 I W AT o W R (3 O e, sl A P e BRI Rew e B
Corporate Identification Number: U65999MH2008PTC187863 Corporate Identification Number: U67190MH1999PTC118368 i} 7= F i B e e w v e B Bl P S
Investor may contact the Regi to Issue/ Compli Officer in case of any P /Post-| related pi such as ipt of e R R DR ]
Al Iviceldemat credit etc. i) 1pr gy ¥ w3 M i e s mn Fefeifer srfied me dendnd i

av tisfed] e @i o B v wen

[k} SR F AT W) W e i B sinh wehie ol aeligie ofeelind o i
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Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter. All grievances relating the ASBA process or the optional mechanisms i.e. R-WAP process may be addressed the Registrar, with the copy of SCSBs (in
case of ASBA process), giving folio details such as name, address of the Applicant contact numbers), email address of the soleffirst holder, folio number or demat account number, number of Rights Shares applied for, amount blocked (in case of ASBA process) or amount debited (in case
of R-WAP process) ASBA Account number and Designated Branch of the SCSBs where Application Form or the plain paper applications as the case may be, was submitted by the investors along with a photocopy of the acknowledgement slip (in case of ASBA process) and copy of
acknowledgement (in case of R-WAP process).
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS PROSPECTS OF THE COMPANY.

For Tilak Ventures Limited

Sd/- B, m e wen O oame=t el ) dnpey B Seom aee 30 5wl R
Girraj Kishor Agrawal fanisce e Rzl g ol
Date: Tuesday, March 29, 2022 Director i e
Place: Mumbai Director Identification Number: 00290959 () S Tt v et Y 'ﬂnﬁi RIS X S0 TR el W e
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The Letter of Offer is available on the website of the SEBI at www.sebi.gov.in, BSE at www.bseindia.com, Registrar at www.linkintime.co.in, and Lead Manager www.capitalsquare.in and optional mechanisms R-WAP accessible at https://web.linkintime.co.in/RIGHTSISSUErightsissues-
Knowyourapplication.aspx. Investor should note that investment in Equity Shares involves a high degree of risk and for details of risk and for details relating to the same, please see the section entitled ‘Risk Factor’ beginning on page 23 of the Letter of Offer.

The Rights Entitlements and the Rights Shares have not been, and will not be, registered under the United States Securities Act of 1933, as amended (the ‘US Securities Act’) or under any securities laws of any state or other jurisdiction of the United States and may not be offered, sold,
resold, allotted, taken up, exercised, renounced, pledged, transferred or delivered, directly or indirectly within United States or to, or for the account or benefit of U.S. person (as defined in regulation except for this purposes, U.S. Persons include person who would otherwise have been
excluded from such term solely by virtue of rule 902(K)(1)(VIII)(B) or Rule 902(K)(2)(l), except pursuant to the exemption from, or in transaction not subject to, the registration requirement of U.S. Securities Act and in compliance with any applicable securities laws of any state or other
jurisdiction of the United States. Accordingly, the Rights Entitlement and Rights Shares were offered and sold (i) in offshore transaction outside in the United States to the non U.S. person in compliance with the Regulation S to the Existing Shareholder located in the Jurisdiction where

such offer and the state of Rights Shares is permitted under law of such jurisdiction, and (i) in the United States to U.S. QIBs and are also Qualified Purchasers pursuant to applicable exemptions under the U.S Securities Act and Investment Company Act. There will be no public offering 2t
in the United States. The Rights Shares and Rights Entitlements are not transferable except in accordance with the restrictions. -, m
® © ® © o e ® ©

RERC



		2022-03-30T11:23:26+0530
	SANDEEP KUMAR JAIN


		2022-03-29T11:23:45+0530
	SANDEEP KUMAR JAIN




